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for the year, 1968-69, is appended. (See
below,) The important programme for
196g-70 is under consideration of the
Government. The allocation for this
year will be made after the import pro-
gramme is finalised.

(b) and (c) No, Madam. The distri-
bution of imported tractors is being made
by the Agro Industries Corporations
which are Govt. Companies set up by
various States, However, this coupled
with the increased availability of tractors
during the course of the current year
will, it is hoped, go a long way towards
eliminating  blackmarketing in tractors,
if any.

STATEMENT

No. of

tractors

Name of the State allotted
during

1968-69

1. Andhra Pradesh . 1230
2. Assam 135
3. Bihar . 1365
4. Gujarat 850
5. Haryana . 945
6. Jammu & Kashmir 165
7. Kerala S 400
8. Madhya Pradesh . 775
9. Madras . . . goo
10. Maharashtra . . 1450
11. Mysore . . 1050
12. Orissa 400
13. Punjab . . . 1600
14. Rajasthan . . . goo
15. Uttar Pradesh 1955
16. West Bengal 300
19. Nagaland . . . 12
18. U.Ts/Reserve 568
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Scrarriné or Cow  PrOTECTION
COMMITTEE
333. SHRI JAGAT NARAIN :
SHRI J. P. YADAV :
SHRI MAN SINGH VARMA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government propose to
scrap the Cow Protection Committee in

[RAJYA SABHA]

to Quastions 950
vie.w of _its slow progress as a result of the
resignation of certain members of the
Comx.mttee and refusal by certain persons
to give evidence ; and

(b) whether Government propose to
enact alaw to ban cow-slaughter in view
of the assurance given by them to the
Goraksha  Mahabhiyan = Samiti ?

THE MINISTER OF STATE IN
THE MINISTRY - OF FOOD,
AGRICULTURE, COMMUNITY
DEVELOPMENT AND CO-OPERA-
TION (SHRI ANNASAHEB SHINDE):
(a) No, Madam. On the other hand,
the Government are anxious that the re-
presentatives of Goraksha Mahabhiyan
Samiti, who have withdrawn from the
Cow Protection Committee, partici-
pate in its deliberations so that the Com-
mittee completes its work and submits
its report as early as possible.

(b) Cow slaughter is a subject which
falls under Entry 15 of ‘State” List in the
Seventh Schedule of the Constitution
and State legislatures have exclusive powers
to enact laws under Article 2¢46(B) thereof.
The assurance given by Government is
contained in the public statement dated
the 5th January, 1967 and the further
statement dated the st February, 1967.
Copies of these statements are attached.
[See Appendix LXIX, Annexure Nos,
21 and 22,] In pursuance of these state-
ments, the Government of India sct
up the Committee on Cow Protection
under a Resolution dated the 2gth June,
1967. A copy of this Resolution is also
placed on the Table of the Sabha, [See
Appendix, LXIX, Annexure No. 23]
The terms of reference closely follow
the assurance given in the public state-
ments referred to above. Government are
waiting for the report of this high-powered
Committee before taking further action.
As Hon'ble members are aware, ten
States Bihar, Gujarat, Haryana, Jammu
& Kashmir, Madhya Pradesh, Mysore,
Orissa, Punjab, Rajasthan and Uttar
Pradesh and the State of Maharashtra
(Vidharba Region) and five Union terri-
tories (Andaman & Nicobar Islands,
Chandigarh, Delhi, Dadra and Nagar
Haveli and Pondicherry) have already
enacted laws for complete prohibition
of cow slaughter in conformity with the
Directive Principle as contained in Article
48 of the Constitution, The remaining
States and Union  Territories, who
have either partially prohibited cow
slaughter or Thave not yet prohibited
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cow slaughter, have bcen advised to enact
suitable legislation or complete pro-
hibition of cow slaughter.

O firarE! B g ITREY WA WY
ot

334. it SUFEE VW ARR C
st wm fag i :

7 oTg aqy yfg T TG TIHA N
For Fa fF e
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1[AGENCIES TO PRO\IDE RESOURCES TO
SMALL FARMERS

334. SHRI J. P. YADAV :
SHRI MAN SINGH VARMA :

Will the Ministee of FOOD AND
AGRICULTURE b pleased to state:

(a) the nature o the special agen-
cies proposed to be set up by Govern-
ment in the 20 selccted districts for
providing necessary resources to small
farmers as envisaged under the Fourth
Five Year Plan and \/hat are the names of
the districts to be brought under this
scheme with special r ‘ference to Bihar; and

(b) the steps proposed to be taken by
Government to ensure that the small
farmers are not igncred in view of their
weak financial posi ion and capacity to
repay loans as they were ignored by the
co-operatives ?]

+[ 1 English traxslation,

[25 JULY 1969]
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amw, wfw, waofas feew st w@@-
wiftar dxtm A e @At (sl spoorn-
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Fut St fw avafas Ffw so Qe
gfeat & g faaifes fFR s e
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